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Statement-II 

Names of CMDs of Public Sector undertakings 
whose terms have been extended during the 
period   1-1-94  to   31-3-95 

 

Tax  rate on foreign  companies 

3914. SHRIMATl RENUKA CHOW-
DHURY. Will the PRIME MINISTER be 
pleased to refer to the answer to Unstarred 
Question 1565 given in the Rajya Sabha on 
the 23rd March, 1995 and state: 

(a) the rate of income tax applicable on 
foreign companies vis-a-vis domestic 
companies: 

(b) the rate of tax on foreign companies 
on  receipt of royalties    and 

technical fees vis-a-vis domestic companies; 
and 

(c) the rate of tax on foreign companies on 
investment income and long term capital 
gains on gross basic vis-a-vis domestic 
companies? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY. (SHRIMATI 
KRISHNA SAHI): (a) The rate of Income-tax 
applicable to foreign companies, with effect 
from 1.4.94, is 55% as against 40% in the 
case of domestic companies. Domestic 
companies with total income above Rs. 
75,000 are, in addition, liable to a levy of 
surcharge of 15% of tax, making an effective 
rate of 46%.       

(b) The rate of tax on foreign companies 
on receipt of royalties and technical fees is 
30%, on gross basis. Domestic companies 
receiving royalties and technical fees pay tax 
at the normal rate. 

(c) The rate of tax on foreign companies 
on investment income and long term capital 
gains is 20% on gross basis. Domestic 
companies pay tax on investment income at 
normal rates while they pay tax on long term 
capital gains at the rate of 30%. 

 


